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(L &% As %he Division Bengh b:zmurew EREEAN
9 \ to-day and as the time é/gag not germj.t,‘ = Uweh
; to conclude hearing of this matter, it
is ad journad and may be listed before
the next available Rivision Bench, )

Aot

' MBEMBER(ADMINISTRATIVE)
3 |26.9.99 | Heard Shri H.MJDhal, counsel for
the applicant. Along with the Original

Application, the applicants 18 in number

have kezr applied in a Misc.Application
for permission to prosecute this case

jointly. Prayer allowed. Misc.Applicatiop

is disposed of accordingly.
N

Ms MEER ADMIN ISTRATIVE)

In this Application the grievance |

of the applicents is that though they
were regularised retrospectively with
effect from 1.4.1973, yet the differen- |
tial salary and allow2nces have not been
paid to them so far. According to the
instruct ion communicated under CE (Con)/ |
(RC's letter No.CR (Con)/GRC/FD/IL/579/
00296 dated 26.4.1989, the Group D

staff working against KR posts dnd

hav ing completed three years of minimum
service on 1.3.1973, their regularisat idn
wouldhbe put back to 1.4.1973 and on thg
basis of such regu l‘g‘“: isation their scals
of pay would be fixed in the appropridte

regular scale with effect from that date.
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ee3 26.9.99 The applicants in this cdse were

|
|

accordingly regularised withe ffect
from 1.4.1973 keeping in view tlhe
guide lines under “nnexure-l, yet the
differential p2y and allowances hdve

not been paid to them. The representas
loe €\ Lo\ A

| Covmk e & ek
& Al x uxdk:

tion Annexure-3 series show that
arrears haeve been paid to some,2f
but the @pplicants were not not paid |
so far, There argeﬁglgesentations to
this effect to the/Project Man<ger,
S .k .Ra2 ilway, ‘Quttack, who is
impleaged us Re:spondent 3 in this
Applicat 1on. These representations
are still pending re fore him.

Thls Application can be dlsposec'

of by giving & suitable direction to
ReSpondent No.3 to dispose of the
gaid repre sentat ions within a time-fra

4

nccordmgly I direct Respondent No.3,
Senior Project Minager, S &Railwdy,
Cuttack, to dispose of the represemntady
(Annexure-3 series to this Application
within a period of two-months from the
date of receipt o‘f/g copy of this
order . If Respondent 3 disegrees with
the claims of the applicant, he shall
afford an opportunity to the applicanys
of being heard and pass érders. .
The Origimal Application is dispos

of as above.

Hang ower a& copy éo# the petitione::'

counsel and a copy 'of the order along
with @ copy of the Original Applicat id
be sent to Respondent No.3.
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